*22 Sh. RAKESH DAULTABAD (Badshahpur):

Will the Urban Local Bodies Minister be pleased to state:-

a) the total amount of property tax collected by the Government
from un-regulated/ unapproved colonies falling under the Badshahpur
Assembly Constituency for the financial year 2021-22 and 2022-23
togetherwith the details thereof; and

b) the details of the colonies of Badshahpur Assembly Constituency
which are under consideration of the Government for approval
togetherwith the details thereof?

DR. KAMAL GUPTA, URBAN LOCAL BODIES MINISTER

Sir,

a) The Badshahpur Assembly Constituency falls in Gurugram
district and the area of Badshahpur Constituency falls under three
Municipalities including two municipal corporation i.e. Gurugram and
Manesar and one Municipal Committee i.e. Farukhnagar.

The details of amount of property tax collected from un-
regulated/ unapproved colonies from the area of Badshahpur Assembly
Constituency falling under the respective municipalities of Gurugram,
Manesar and Farukhnargar are as under;

Sr. | Name of | Total property tax | Total property tax
no. | Municipality | collected in | collected in unapproved
unapproved colonies | colonies during F.Y.
during F.Y. 2021-22 | 2022-23 (till date)

1 Gurugram Rs. 34.60 lakh Rs. 8.79 lakh
2 Manesar Nil Rs. 0.84 lakh
3 Farukhnagar Rs. 0.93 lakh Rs. 1.22 lakh
b) As per the survey conducted in Badshahpur Assembly

Constituency, there are total 118 colonies, out of which 101 are falling
within municipal limits of Gurugram, Manesar and Farukhnagar and
rest 17 are outside municipal limits. The details of colonies within
Badshahpur Constituency are as under:

Sr. | Name of Municipality Total number of colonies
no. within municipal limits
1 Gurugram 53
2 Manesar 29
3 Farukhnagar 19
4 Colonies  outside  municipal 17
limits
Total 118

The proposals of all these colonies are under examination. Those colonies
shall be considered for notification under the Haryana Management of
Civic Amenities & Infrastructure Deficient Municipal Areas (Special
Provisions) Amendment Act, 2021 which fulfill minimum relaxed norms
prescribed by the Government.
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